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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

crcier dated6.l2.2003 

Heard the learned counsel of both the 

jdes and perused the materials available on 

record. 

In consideration of subrnissjDns made by 

the learned counsel of both the sides, we hereb 

direct the applicant co file a representation 

before the  

z 	within a period of seven days from 

the date of receipt of this order, against 

the notice of premature retirement. Upon 

receipt of the said representation, r: 

: 	 -- shall 

óispose of the same within a period of 45 days 

thereafter, throgh a reasoned and speaking 

order; after which the ad interim order dated 

1.8.2002 shall came to an end. 

With this, we dispose of the OA. 

No COsts. 

Send Copies of this order to the 

Respondents and free copies of this order be 

handed over to the learned counsel of both the 

sides for compliance. 	 ç 
v'c 
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